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ORDER_DALED 14~05-2003,

This Qriginal Applicetlen, ndas oeen

' filed sy shri Raghunath Jena,under section 19
of tire Administrative Trisunals Act,l985 seeking
for a directien to the Res«k;ﬁnds‘l_ts te treat
his peried of suspensien as duty fer all

purpd®ses,

we have heasrg Mr.D.P, Dhalsamant,
leatned Counsel fer the applicent and Mr.A.K.
" jose, Learned Senlier standing Ceunsel appearing

for the Respondents and perused the Lecords,

. As it @y _ears, applicent while

working as General Stere keepel ef postal
printing press,3husaneswar was placed under
suspensien w.e, f. 23, 51995(Ann e/ure=l})

en centemplatien of disciplinary preceedings, \
AS has seen admitted oy the Applicent in his
Original Applicatien and disclesed @y the

Respeondents in thelr counter, the gald order

- .

nf sus;ensisn was reveked on the reh,x:esentatimw
of the Applicant and the apclicent resumed his
duty on 14, 5,1936, 1+ has mecen susmicted @Y
the 3enier standing counsel during his oral
susmissien that hew the periad of suspensien

will ®e treated would @e decided sy the

pisciglinary autherity after cenclusien

mf the disciplinery case against & cevt, serval
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as laid dewn Qnder FR 54.B, 3ut nene ef th;
parties are in a pesitien te clarify the stage
of the preceedings initiated against the ,‘
aprlicant, we,therefeore,oelieve that the ’
disciplinary must have seen concluded oy now
and if s®, then the disciplinaery «@utherity
ceuld have issued necessary orders treating
the period ¢f suspensien ©f the appl icent
under FR-fW8 In case the disciplineary case

.

has net yet seen concluded er the disciglinaeary

w

authority hagd net passed any order trea;}ng
the _eried aésusgensinn of the a;.-plica’n‘f;,
we heredy direct the disciplinary auchr\,r;i.ty
te cemplete the disciplinary preceedings
within a peried ef 9¢ days from the date of
receigt of a ceyy of this erder and alse te
issue necessary orders @etermining Ehe‘;
status :L‘wt‘.he peried ef suspensicn ef the

agplicant frem 23,5,1995/kRr 24,5,1935 te

14,5.1996, : ‘
Wwith the aseove o» servaticns an&

directiens, this QA is dis;®sed ©of,Neo ceosts,
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